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"IN THE CENTRAL ADMIMISTRATIVE Tf?IBUITAL, JAIPIR EENCH, JAiPU"R

, Date of crder: 7th August[ 2001
OA 'No.4.5/2001._- |
All' India TPendriva Vidyzalaya vTeachers Asgociation, Jzipur Regién
throngh ite Genersl Secretary and Se&retary' (Staff cSide) 'Regional
Joint Consultative Mzchinery, TVE, Jaipwm Regicn Shri BE.K.Pachauri =/o.
Shri Mukut Rihari Lallr/o'E, Fursharth Nagaf, Jagatpura, Jaipur

. .Applicant

Versus
1. Fendriva Vidvalaya Sangthan through its Commissioner,

18, Jeet Singh Merg, New Delhi.
2. ‘ Assistant 'Commiséioner, Kendrjya de?aléya Sangfhan,
Jaipuf ?egion, Eajajbnagar, Jaipur
| | ,; Respondent &
Mr. Pajendra Vaish, ;ounael for the applicanf |

Mr. V.S.Gurjar, counsel for the respondents

CORAM:
Hon'ble Mr. S.F.Agarwal, Judicial Member
Hon'ble Mr.A.P.Magrath, 2dministrative Member

 ORDER

Per Hin'hle Mr. A.P.Négrath, Administrotive Member

’

All India Fendriyé deyalayé Teachers Asscocistion has
filed this apgdication‘challengjng ietter bkuE}19—I3/93—KVS (Audit)
dated 9.1.2001 issued by the Fendriva Vidyalaya Zangthen (EV3Z in
short) Headquartérs. Vide thiz lettéf thé Princi;al of éll Fendriya
 Vidyalayas have hbeen advised that the Tréﬁsﬁ&rt Allowsnce is nct
admissible to the vacatisn staff during vacation exceeding 30 days.
.Prayer of the applicant Association is that this letter ke Juashed and
set-aside. |

2. When the metter was taken up for sdmission, the learned



t 2
r:ouhse]. for the applicant drew -ur attenticn tn letter dated 19.5.98
isened by the Joint Qil‘@ﬁt-?l‘ 2f Bducaticn of the Government of N.C.T.
nf Delhi and sul'mafteﬂ that as per thjé letter, the Government of
India had clarified that vac aern J's. treated as duty pél‘icd for the
teaching staff and ecn that hesis teaching staff is entitled for
Transport Aliowahr:e Auring vasaticn. The learned counsel submitted
that the applicant: Ass-:--:iati-:»n haz sukmitted o 1'e'presenta:tjon dated
22.1.2001 to the comissioner, TVE, lew Délhi kut there havs been no
resronse. His plea wes hat the respo -ndpnre ke r]u ed to dispoaze f
the éaid rerresentation of the & p]]rant Associzticon keeping in view

the crders issned by the Government of ICT of Delhi.

3. In view of the submissicns mede hefcre us, we consider

dmission by

Q

it appr«:vpfiate to dispose of this t‘."A ak fl'xe sfage et

peezing the order as under
"The apfplif:ant Agsociation is dit‘ecteé tc submit o fresh
representation to respondent No.l enclesing therewith o
copy  of the letter dated 12 LLS.98 issued by the
Government of N.C.T. of Delhi, within & pericd of one
month of the date of this eorder. Respondent lo.l is
directed to Jdecide the repr sentat"i-:nn, 82 received, by
passing @ reasoned and spea}:jﬁg‘ crder and the decision
so. arrived shall be Ec-rnmunicate-ﬂ to  the applicant
Assaciaticn within 'fcur‘ menthe of the receipt of the
repl‘é.‘s'en’gation. In the event the applicent -_feels
‘éggrieved : with the decigicn ‘so communicated, the
applicant is‘ at likerty to agitate the matter by filing

a fresh CA, if se advised. Mo order as to costsy

Ly

(A.P.NAGRATH) ( .K.AGARWAL )
Adm. Member : udl .Member
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